
IN THE CENrRAL !DMINISTJTIvE TRIBUNAL, 
CUTTAOKBE LI, 

Original Application No.521 of 1992, 

DATE (P DECISIONS 25.06,1993. 

'zarika PraSal 	 ... 	Applicant. 

Versus 

	

Union of India and others •.. 	Respondents. 

	

( 	FOR INSTRi.CTIOIS ) 

Whether it be referred to reporters or not ? 

Whether it be circulated to all the Benches of AT 
the Centra1Ilministrative  Tribunals or not ? 
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CE NTRAL 1MI NISTRATIVE TRIBUNAL 
CUTTACK BECH; CUTTACK. 

Original Application No.521 of 1992. 

Date of ddcision g June 25,1993. 

arika Prasad ,,, 	 Applicant, 

rsus 

Union of I&ia and others 	•, Respondents. 

For the applicai t ... M/s. Deepak Misra, 
A.De 0, R, N. Naik, 
D.IcSahu, z3vocates. 

For the respondents S.. Mr.AshokMisra , 
Sr.Standing Counsel (Central) 

CORAM: 

THE HONOURABIX MR. K. P, ACHARYA, VICE-CHAIRMAN 

THE HOMOURASM MR. H. RME 1DRA PRAS 141) I MEMBER (14DM N) 

JUDGMENT 

K.P.ACHARYA,V.C., 	In this application under section 19 of the 

ministrtive Tribunals Act,1985, the applicant prays 

for a direction to be issd to the respondents to 

regularise the services of the applicant against a 

regular vacancy. 

2. 	Shortly stated, the case of the applicant is 

that the applicant was working as a Casual Typist in 

the Office of the Accountant Beneral(Audit) from 

25,9.1987 tth 2,1,1989. the authorities instead of 

regularising the services of the applicant terminated 

his services for which the applicant had moved this 
L 
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Bench in an application under section 19 of the 

N.lrninist rative TribunalsAct, 1985, forming subject matter 

of 0.A.50 of 1989. cbservations weremade in 04.50 

of 1989 that there was no vacancy. Since according to 

the app 1 Ic ant at present there are vac anc ie s this 

application hasbeen filed with the aforesaid prayer. 

3 	In their counter, the respondents maintained that 

there is no vacancy at present hn the Office of the 

countant General (Atit) and that appointments are made 

through Staff Selection Cmiss ion. Therefore, there is 

no possibility of regularisino the services of the appli-

cant. 

We have heard Mr.Deepak Mira, learned Dunsel 

for the applicant and Mr.AShok Misra, learned Senior 

Standing Counsel( Central) for the responddnts. Nothing 

was placed before us on behalf of the applicant to indi-

cate that actually there are vacancies. Hence,  we 

do not feel inclined to accept the aforesaid submission 

of Mr.Ddepak Misra on structions. 

Appointment to the post of Lier Division ClerIç/ 

Stenogrhershave to be made thrgh Staff Selection 

Cnmission fol1aing the mandate of the Government. 

Hence, we are not in a position to direct the ccxintant 

Gefleral(Audit) to regularise the services cf the 

applicant. 

Mr.Deepak Misra contended that applicant intends 

to appear at the exanination t o be held by the Staff 
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Selection C cinmiss ion and the re fore, di recti 	issued 

to th$taff Selection Canmittee to relvc the age of the 
I 	 specific 

applicant. ;e cannot issue anyLdirection to the 

Staff 	lectin CcinmiSBio* beca'se the Staff Selection 

Canmission is not a party in this case. No opportunity 

has been given to theStaff Selection CQnmion to have 

their say in the matter. Therefore, we do not propose to 

give any dirEction to the Staff Selection C(nmission. 

Further submission of Mr.Deepak Misra is that the applicant 

g intends to file an application. * have no c*jection. 

In case, any application is filed, the Staff Selection 

Ccnunissicn would pass orders according to rules. We do not 

fetter the discretion of the Staff Selection Ccswni*sion. 

in case, work is available, the authorities may 

consider to entrust some work to the applicatt on 

casual basis. 

6. 	Thus, this application is accordingly disposed of 

leaving the partie to bear their own costs, 
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MEMBER (DMItRATIVE) 	 VIC-CHAIRMAN 

Central Administrative TrthUflal, 
CuttackBench, Cuttack, 
June 25, 1993./Sarangi. 
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